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MR, CHAIRMAN: Last question.

Mr. Dhabe.

SHRI SHRIDHAR WASUDEO
DHABE: Sir, the Minister says :n
the statement that there is reduction
of mandays lost during this year,
though still some more days are to
go. Inp Air-India, a strike took place.
No negotiations were helg because
they were on strike. May I know, if
any guidelines are issued when notice
is given of strike? The experience is
that they do not call them for negotia-
tions. Are any preventive gteps taken
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for negotiating with the Unions about
their grievances?

SHRT NARAYAN DUTT TIWARI:
The situation differs from industry to
industry, plant to plant. If in any
industry there are recognized unions,
the industry concerned or the plant
concerned or the management con-
cerned hag to negotiate with the re~
cognized unions unaer the established
parameters or under the established
agreement that .is enforceable or
enforced in that particular plant or in-
dustry. It is difficult for me to
answer any question directly regard-
ing Air-India at thig moment.

MR. CHAIRMAN: Next guestion,

QOrganisations of political nature under
Foreign Contribution Act, 1976

*443 SHRI SYED SHAHABUDDIN:
Will the Minister of HOME AFFAIRS
be pleased to gtate:

(a) whether it is a fact that Gov-
ernment have recently specified 35
organisations as ‘organijsation of a
political nature, not being a political
party’ by an order under the Foreign
Contribution Act, 1976;

(b) if so, what are their names with
activities and iaeology, and the names
of political parties with which they
are associated;

(c) what ore the numbers and
dates of orders passed since the Act
came into force together with the
organisations affected; ana

(d) whether the
sequently rescinded or
any respect?

orders were sub-
modified in

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT YOGENDRA MAKWANA):
('21) Yes, Sr.

(b) TUnder szction 5(1) of the
Foreign Contribution (Regulation) Act,
1976 “organisation of a political na-
ture not being a political party”,
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meang such organisation s the Cen-
tral Govt. may, having regard to the
activities of the organisation or the
ideology propzgated by the organisa-
tion or the programme o/ the organi-
sation or the association of the organi-
sation with the activities of any poli-
tical party by an order stipulaie that
such orzanisation shall not accept any
foreign contribution except with the
Prior permission of the Central Gov-
ernment, Thus, the Government have
to take into consideration anyone or
all these four criteriyg under thig Sec-
tion, Having regard to the activities or
the ideolcgy or the programme of the
organisation or the association of the
organisation with the activities of
any political party, Government have
specified 35 organisations under this
Section, A statement giving the names
of the 35 organisations is laid on the
Table of the House, [See Appendix
CXVI, Annexure No. 144]

(¢) 106 organisationg were notified
on 18-2-1977 in the Gazette of India
vide SO 177 (E) and 35 organisations
were notifieq on 16-9-1980 in the Ga-
zette of India vide SO 792(E).

A statement giving the names of
106 organisations notified on 18-2-1977
is also laid on the Table of the House.
[See Appendix CXVI, Annexure No.
145]

(d) The only modification maae
wag to notify the change of addresses
of two organisations viz. Hindi Maz-
door Sabha (Makhan Chatterjee
group) and the Hina Mazdoor Sabha
(Mahesh Desai group).

SHRI SYED SHAHABUDDIN: Mr.
Chairman, part (b) of the question
related to the activities, ideology or
the political party with which these
organisations are associated. The hon.
Minister has very correctly given the
legal position. But he has failed to
provide the factual information I had
asked about the factual position, in
the case of each specific organisation
which has bheen brought under the purs
view, out of the four reasons given in
the law, which ones are operative,
that is to say, if it is association with
a political party, the name of the
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political party, if it is ideology, des-
cription of the ideology; if it is the
programme op the activity of the
organisation then the details of pro-
gramme or the activity. That infor-
mation has not been provided, and I
would request the hon. Minister,
through you, Sir, to provide that in-
formation, with respect to each of
these 141 organisation which have
been listed.

SHRI YOGENDRA MAKWANA:
Sir, it is difficult to proviae all this
information in g statement. But I can
tell the hon, Member that the associa-
tion which belongs to a particular
political party holds the ideology of
that political party.

SHRI SYED SHAHABUDDIN: 1
have asked about the name of the
political party with which a given or-
ganisation may be associated and you
have not given that, How ao I know
which organisation is connected with
whicp political party?

SHR; YOGENDRA MAKWANA. If
he is interested, I will...

SHRI SYED SHAHABUDDIN: I
will help you, It need not always be
association with 3 political party be-
cause you can bring them under this
clause even if they are not associated
with any political party for any of
the 3 other reasons.

SHRI YOGENDRA MAKWANA:
Some of the 35 associations are as
follows:

All India Insurance Employees
Association connected with CPIL

All India National Life Assurance
Employees Federation affiliated with
INTUC.

National Federation of Indian
Railwaymep connected with Con-
gress Party.

Institute of Indian Labour has
links with National Front of Indian
Trade Union.

National Federation of Posts and
Telegraphs Employees connected
with CPI and <CPM.
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Indian National Plantation Work-
ers’ Federation  affiliated  with
INTUC.

Anand  Marg  connected with
Proutist role of India.

Sir, if you permit, I will put the
list on the Tahle of the House.

SHRI SYED SHAHABUDDIN: Then
I will ask a sgpecific question.

SHRI MANUBHAI PATEL: The
organisation was started by Guruii
and Shri S. M. Joshi is connected
with it. Its headquarters are at Poona.
(Interruptions)

SHRI YOGENDRA MAKWANA: I
will read out the whole list,

MR. CHAIRMAN: What is the total
number? I am thinking of the man-
days.

SHRI YOGENDRA MAKWZXANA:
That is why I said that T will put it
on the Table of the House.

SHR] SYED SHAHABUDDIN: My

second supplementary is this, Mr.
Chairman, you will be aware of &
number of decisions of the High

Courts and the Supreme Court to
the effect that even where the law
does not provide for a specific proce-
dure to be followed in implementing
a certain law, there, the ruleg of na-
tural justice apply. The ruleg of na-
turgl justice do not require any statu-
tory provision to be included in the
body of the law. I am aware that in
this Act which is a product of the
emergency, there is no procedural
protection at all Yet I woula like to
know whether under the rules of na-
tural justice any of these organisa-
tiong were told about the information
that the Government had against
them with regard to their activities,
programmes, ideologies or associa-
tion and whether they were given a
chance to rebut that information. Mr.
Chairman, we have a right to know
whether the rules of natural justice
were applied before this order was
passed by the Government.

[ 18 DEC.

1980 ] to Questions 18

SHRI YOGENDRA MAKWANA:
Sir, the Act provides that an QOrgani-
sation of a political nature should
take prior permission for foreign con-
tribution., Now “the organisation of a
political nature” is a connotation
which means that if any organisation
is either affiliated or has an ideology
similar to that of a political party,
then it is of a political nature, If they
are working like that, then also they
are of g political nature. Even if they
are helping as a political party in
uany way, they are of a political na-
ture. Taking into consideration all
these aspects, 35 organisations have
been specified as organisations of a
politieal nature, The only thing that
they require to do is to seek the prior
permission of the Government of
India under section 5 before taking
any contribution from s foreign agen-
cy.

SHRI SYED SHAHABUDDIN: That
is not the answer to my question. Mr.
Chairman, please let me explaim
Firstly, he is factually wrong. When
the law talks about the basis for con-
sidering an association to be an asso-
ciation of a poltical nature. It is al-
ways association with ga political
party which is relevant.

It may be either the activities of the
organisation or the ideology propa-
gated by the organisation or the pro-
gramme of the organisation or the
association of the organisation with
the activities of any political party.
This is just one of the clauses, The
question I had asked was this: Before
passing the order that a given orga-

nisation or association comes under
the definition of an organisation of
a political nature, the Government
has to keep these four aspects in
view. Has the Government applied
the rules natural justice? This is
the question I had asked them.

SHRI YOGENDRA MAKWANA:
Sir. . .

SHRI SYED SHAHABUDDIN: You
say yes or no.
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SHRI YOGENDRA MAKWANA:
I say, yes, because the Government
decided... (Interruptions)

MR. CHAIRMAN: Mr. Xulkarni.
Then Mr. Mathur and Mr. Manubhai
Patel.

SHRIMATI PURAB!I MUKHO-

PADHYAY: What about me ?

MR. CHAIRMAN: Yoy are late.

PROF. SOURENDRA BHATTA-
CHARJEE: Sir, I am connected with
an organisation which is referred to
here. And I think the description is
quite improper. Therefore, I would
like to be given an opportunity to
put a supplementary.

MR. CHAIRMAN: Al] right. Mr.
Kulkarni, please hurry up.

SHRI NARSINGH NARAIN PAN-
DEY: Sir, you call me also.

MR. CHAIRMAN: We will see, 1
will exercise my discretion.

SHRI ARVIND GANESH KUL-
KARNI: Sir, the hon. Minister has
termed these organisations though
not as political parties but as of
political nature, T would like to ask
the hon. Minister whether he will
review the position in this regard.
Sir, we are particularly disturbed
when an organisation like the

Rashtriya Seva Dal brought up under
the heritage of the Indian Nat.onal
Congress is listed here. The number
is 35 in the list of organisations. I
can quofte many such organisations—
the Gujarat Mahila Congress, the
Congress Seva Dal, etc. So, I want
to ask specifically whether any review
is possible about this organisation. I
cannot claim about the other organi-
sations but particularly thig Rashtriya
Seva Dal is an organisation having
the heritage of the Indian National
Congress, Does the Government not
feel that the character of this organi-
sation is not of a political nature and
review accordingly, particularly
because this organisation never
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hankers qf.er foreign fundg or Indian
funds? It is a service organisation.
It has got nothing to do now with the
Indian National Congress, but its
principles are there.

MR. CHAIRMAN: You made your
point. Let him reply.

SHRI YOGENDRA MAKWANA:
Sir, the Rashtriya Seva Dal has as-
sociation with the erstwhile Socia-
list Party of India. Therefore, it is
considered as of a political nature.

SHRI ARVIND GANESH KUL-
KARNI: Has it got nothing to do
with the Indian National Congress?
Why are you so sensitive about the
name Socialist Party?

SHRI YOGENDRA MAKWANA:
There is no question of Socialist Party
or the Indian National <Congress.
Even the organisation which has an
ideology similay to the Indian
National Congress like the INTUC
is also considered as an organisation
of a political nature. And they are
listed here. If the hon. Member re-
fers to all the 35 given here, then he
will be able to see that also,

SHRI KALYAN ROY: Which
INTUC? There are two INTUCs now.

SHR] YOGENDRA MAKWANA
Both.
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AN HON. MEMBER: From which
country?

SHRI YOGENDRA MAKWANA :
The amount is Rs. 70,450 for 1978.
(Interruptions). No. no, it is in terms
of rupees. Then it is Rs. 2,87,600 for
1979 and Rs. 167,400 for 1980.

AN HON. MEMBER: From?

SHR] YOGENDRA MAKWANA

I will read it because it is given
column-wise: The Workers Welfare
Association of West Germany, Rs.
42,350 for 1977, Rs. 37,040 for 1978 and
Rs. 3,040, this is in March 1979, West
Germany. Rs. 70,450, which I read,
is also from West Germany, And the
third is Rs. 3,32,600 from the Wor-
kers Welfare Association of West
Germany. All from West Germany
and the permission was granted in
1977-78 and 1980.
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Every six months they are supposed
to submit the accounts to the Govern-
ment, g statement, the amount re-
ceived and the amount spent. No de-
tails are given and it is very difficult
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to get all the details unless we amend
the Act.

SHRI PILOO MODY: Why?
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MR. CHAIRMAN: That will take
the whole hour, if you want it.

SHRI NAGESHWAR PRASAD
SHAHI. Put it on the Table.

SHRI YOGENDRA MAKWANA:
All right, T will lay it on the Table of
the House . (Interruptions).

MR. CHAIRMAN : There is now

room only for two more questions, Mr.
Mathur and Mr. Pandey. I have got
these mames now.

PROF. SOURENDRA BHATTA-
CHARJEE: Sir, I have to ask a ques-
tion.

SHRI AMARPROSAD CHAKRA-
BORTY; Sir, I have also to ask a ques-
tion.

MR. CHAIRMAN: Everybody can-
not ask questions. -

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I am the General Sec-
retary of the All-India Trade Union
Co-ordination Centre. I do not know
when the order was passed and when
it was given effect to. So, T must men-
tion the whole thing.

PROF. SOURENDRA BHATTA-
CHARJEE: Sir, I am connecied with
the All-India Federation of Universi-
ity and College Teachers.

MR. CHAIRMAN . All right, we
will go on with the question, if you
s0 insist.
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If it is a criminal case or something
then it comes. But the Government
having taken into consideration the
reports of the associations and hav-
ing made its own assessment, notificd
the organisationg and it was not consi-
dered necessary to hear the organisa-

tions since the act does not specify
50.
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It is political. It is absolutely politi-
cal.

SHRI YOGENDRA MAKWANA :
That organisation is not with the Con-
gress, Even if the hon. Member has
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pointed out that it is not with the
Congress, but if it is with any other
political party, we will notify bzcause
there is ample scopve of notifying. As
and when it is noticed, the Govern-
ment notifies it. If the hon. Memhar
wants more organisations to be noti-
fied, I would request him to supply
the information and if it is necessary..

SHRI JAGDISH PRASAD MA-
THUR: What about the All-India Wo-
men’'s Congress? What about it?

SHRI NARSINGH NARAIN PAN-
DEY: Sir, the hon. Minister has given
a statement about 35 organisations.

And all these organisations gnt
the money from 1977 to 1980 at the
time of Janata Party rule. May I
know from the hon. Minister whe-
ther he has got the information as
one of the leaders of this couairy
who is a labour leader and was an
ex-Minister for Industry. has cate-
gorically stated that he had taken
money from an international socialist
organisation of Germany and I would
like to know what account he has
rendered to the Government, and
about the expenditure whether the
Minister has got any information. If
he has got, will he place it on the
Table of the House? (Interruptions)

SHRI NAGESHWAR PRASAD
SHAHI: What about the ruling
party? What about the money the
ruling party has taken... (Interrup-
tions). Hon. Prime Minister is here;
she can tell what money has been
taken... (Interruptions)  Your party
is fattened by that money. What do
you say about that...(Interruptions).

SHRI VIKRAM MAHAJAN: Sir,
he is casting aspersions; that should
be expunged... (Interruptions).

SHRI NAGESHWAR PRASAD
SHAHI: Ruling party thrives on
foreign money; it receives foreign mo-
money. .. (Interruptions).
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SHRI NARSINGH NARAIN PAN-
DEY: When I am putting my sup-
plementary, why are you interrupt-
ing? Let it be clarified. ... (Interrup-
tions).

MR. CHAIRMAN: Nothing will be
recorded while I am standing. There
is no point having a cross-fire across
the House. The question has been
asked. Let us hear the answer.

SHRI NAGESHWAR PRASAD
SHAHI: The question is about the
hon. Member of the Lok Sabha. He is
a Member of Lok Sabha.... (Inter-~
ruptions). You cannot castigate him
here. ... (Interruptions).

SHRI J. K. JAIN: Mr. Shahi can-
not interfere; you cannot intervene,

MR. CHAIRMAN: Mr, Shahi, he
has not named anybody.

SHRI PILOO MODY: Does it re-
quire any further description? To
say that he was the Minister of
Industry; he was the Minister in the
Janata Government, is any further
description required? (Interruptions)

SHRI J. K. JAIN: Do you want the
name? 1 can give you the name if
you want. ... (Interruptions).

MR. CHAIRMAN: I am cutting out
the reference. Nothing is being
recorded. Please do not record while
I am standing, Nobody is in possession
of the House when I am standing.
If hon. Members choose to fling words
at each other, they will have the plea-
sure of doing so without it being on
the record. Now, a question has been
asked. There is reference in it 1o a
particular gentleman by description
which was more amplified by Mr.
Piloo Mody. He, in fact, specified him
more perfectly than did the hon.
Member. Without referring..

SHRI PILOO MODY: I was only
provoked to give the description be-
cause you were saying that no gentle-
man was mentioned....

[ 18 DEC,

1980 ] to Questions 26

MR. CHAIRMAN: Name,

SHRI PILOO MODY: You will
also recall that in the remarks which
Mr. Shahi has made, no name was
given either. Yet you found it expe-
dient to point this out to the House.
It is in that connection that I clari-
fied the situation. (Interruptions).

SHRI C. P. N. SINGH: Mr. Shahi
was pointing out this side and say-
ing ‘Prime Minister’. There cannot be
two Prime Ministers.

MR. CHAIRMAN: Mr. Piloo Mody,
I am glad. you were not a Minister.
Otherwise, the  descripton  would
have heen easier.

©

SHRI PILOO MODY: Except that
it would not have fitted either me
or you, Sir, (Interruptions).

MR. CHAIRMAN: Now that you
have exchanged all these bouquets,
shall we go on to the work? (Inter-
ruptions).

SHRI YOGENDRA MAKWANA:
Sir, the question refers to the orga-
nisations of political nature and not
of any individual. The hon. Member
has asked about a particular gentle-
man and the question is regarding
the organisationg of political nature.

MR. CHAIRMAN: You can ignore
it.

SHRI YOGENDRA MAKWANA:
It does not arise from this.

MR. CHAIRMAN: 1t is ruled out.
(Interruptions) 1 think, I will exer-
cise some discretion (Interruptions).

SHRI MANUBHAI PATEL: Sir,
there is some confusion here, in re-
gard to the name of Seva Dal. There
is one Rashtriya Seva Dal and Cong-
ress Seva Dal in the second list. There
are two Congress Seva Dals, the
Congress(I) Seva Dal and the Cong-
ress(U) Seva Dal. There is some
confusion in this. I would like this
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to be clarified by the hon. Minister
and I would also request the Prime
Minister to look into it because the
nature of these voluntary organisa-
tions were never of a political nature.

MR. CHAIRMAN: I am sure, the
Prime Minister will look into it. if
necessary. We will now pass on to
Question No. 444. (Interruptions).

MR. Chakraborty, have you not seen
the scene? Were you not in  the
House? (Interruptions) I am sorry
for you and I am also sorry for my-
self. Now, we go to Question No.
444,

Banning of foreign agencies working
in Tribal Belis of India

*444. SHRIMATI AMARJIT KAUR:t

SHRI LLADLI MOHAN
NIGAM:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose
to ban all foreign agencies working
in the tribal belts in the context of
their involvement in the recent un-
rest in the tribal belts of India;

(b) what is the number of foreign
agencies which are working as socio-
economic development  organisations
in the tribal belts of India;

(¢) what is the nature of their ac-
tivity. the name of the country to
which they belong, and what is the
source of their financial assistance;
and -

(d) what action Government pro-
pose to take to curb the activities of
these agencies?

@Previously Starred Question No.
337, transferred from the 12th De-
cember, 1980,

tThe question was actually asked
on the floor of the House by Shri-
mati Awmarjit Kaur.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) No, Sir.

(b) and (c¢) Information is being
collected and will be 1aid on the Ta-
ble of the House.

(d) Appropriate action will be
taken as and when the activities of
any such organisation comes to ad-
verse notice.

SHRIMATI AMARJIT KAUR: Sir,
is it a fact that foreign intelligence
agencies are active in financing and
supplying  weapons to the Adivasis
and instigating them to fight for a
separate Jharkhand State camprising
parts of West Bengal, Bihar, Orissa
and Madhya Pradesh? Is it not a fact
that these foreign agencies are also
instigating the people in the North-
Eastern Region, in Mizoram, Naga-
land and so on, to fight for an inde-
pendent State?

Under the circumstances, what is
the Government doing to identify
these foreign agents and banish their
activities in these sensitive areas?

SHRI YOGENDRA MARKWANA:
The hon’ble lady Member is right to
a certain extent because certain or-
ganisations have been noticed in tri-
bal or as doing these activities.
Therefore, the State Government of
West Bengal has already asked those
organisations not to take up any
more activities after the completion
of the projects they have undertaken
at present.

SHRIMATI AMARJIT KAUR: s
it not a fact that the activists are
mainly from the Munda tribe, most
of whom are Christians belonging to
the GFL Church in West Germany?

SHRI YOGENDRA MAKWANA:
Sir, it will not be desirable to give
the names. But there are two mis-
sionary organisations that have been
noticed by the West Bengal Govern-
ment and they have already issued
notices to them.



